~

‘f*g' //,
&’

CENTAML FOMLNESTRAATIVE TRIBUNAL

-y ass vy

Original ~oolication No: 225/88

—-:aa.—ua e D s s Y S S P A A 8 S B At S

PRARSPREX RORPPODDLOIK o

~~~~~~~~~~~~~~ Paztiticner

u-———n-—-.._._nctaa--.-c-«- e > et ey A3 S R e s

_____Advocata for the Detition:rs

S e AP T T S — —‘g.-._ue—-u—nsc.-u.—-.c-.— =

Versus

Regional Provident Fund Commissioner Respondent
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Qbmbay & Ors,

Shri R.K.Shetty Advocatz for the Respondent (s )
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The Hon'ble Shri Justice S.K.Dhaon, VYice Chairman
\

The Hon'ble Bbnix Ms, Usha Savara :
\
1, «hether Reporters of locel oav°rs may be allowed to se@ \
' the Judgement ? ' ‘ _
2, To be referred to the Renorter or not ? 7

3, hether Lheir Lordships “ish to see the feir cooy of

the Judgsment ?
4, shether it neec s 10 be circu
the Tribunal -
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 7>
BOMBAY BENCH, BOMBAY

ORNO. 225/88

Shri Laxman Sitaram Gunjal evs Applicant
u/s.
Regional Provident Fund Commissioner,
Bo%baylk Ors. : «+e« Respondents \

CORAM: Hon'ble Vice Chairman Shri Justice S.K.Dhaon
Hon'ble Member (A) Ms, Usha Savara

Appearance

Shri Shrikant Gaware
Adyocate
for the Applicant

Advocate
for the Respondents

ORAL JUDGEMENT 5 Dated: 23.2.1993
(PER: S.K.Dhaon, Vice Chairman)

Learned counsel for the applicant states that
during the pendency of thiséapplicafion the applicent
has been promoted. He, therefore, does not wish to

press this application.

2. Shri R.K.Shetty appears on behalf of the

respondents,

7o This application is dismissed as withdrawn but

‘without any order as to costs.
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